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No. 25/XXXVI(3)/2026/05(1)/2026
Dated Dehradun, January 27, 2026

NOTIFICATION

Miscellaneous
In pursuance of the provisions of Clause (3} of Article 348 of the

Constitution of India, the Governor is pleased to order the publication of the

following English translation of ‘The Uniform Civil Code, Uitarakhand

{Amendment) Ordinance, 2026’ (Uttarakhand Ordinance No, 02 of 2026).

As promulgated by the Governor on 26 January, 2026.

The Uniform Civil Code, Uttarakhand {(Amendment) Ordinance, 2026

[Uttarakhand Ordinance No. 02 Year 2026]

Promuigated by the Governor in the Sevently-sixth Year of the Republic of India
& = v .

AN
ORDINANCE

turther to amend the Uniform Civil Code, Uttarakhand, 2024 (Uttarakhand Act
No. 03 of the year, 2024), '

“Whereas, the Legislative Assembly of the State is not in session and the
Governor is satisfied that circumstances exist which render it necessary for him to take
immediate action;

Now, therefore, in exercise of the powers conferred by clause (1) of article 213 of
the Constitution of India, the Governor is pleased to promulgate the following
Ordinance:-

(1) :_F'his Ordinance may be Lf-éflec{ the Uniform C_m[ Code,

ba

Short title and | 1. ‘

SIILE AR R { L] iy
tommencement | Uttarakhand (Amendment) Ordinance, 2026.

(21 Tt shall come into force at once.
| ;

ik D la | v Sk hE ey ) R i
Aamendment in | 2. | [ the Uniform Civil Code, Uttarakhand, 2024 (hercinafter
L referred to as the principal Code) for the words, figures

and signs “Criminal Procedure Code, 1973 (Act No 2 year

‘ 1974y, wherever they occur, the words, [lgures and SIgns

- “Bharatiya Nagarik Suraksha Sanhita, 2023 (Act No. 46
0f2023)” shall be substituted.
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Amendment of
section 7

3.

[n section 7 of the principal Code, in the second proviso of
the sub-section (1), for the words “six months”, the words
“one year” shall be substituted.

Amendment of
section 10

In the principal Code, in section 10,-
(i) in sub-section (2), for the words “six months”, the
words “one year” shall be substituted;

(ii) in sub-section (3), for the words “six months”, the
words “one year” shall be substituted.

Amendment of
section 11

In the principal Code, in section [ 1,-

(i).in sub-section (3), for the words “six months”, the
words “one year” shall be substituted,

(ii) in sub-section (4), for the words “six months”, the
words “one year” shall be substituted.

Amendment of
section 12

In sub-section (1) of section 12 of the principal Code, for
the word “Secretary”, -the words “Additional Secretary”

shall be substituted.

Amendment of
section 13

In the principal Code, sub-section (3) of Section 13 shall
be substituted as follows, namely:—

“If the Sub-Registrar fails to take action within the time
period prescribed under sub-section (2), the marriage,
divorce or declaration of nullity of marriage, as the case
may be, shall automatically get forwarded to the Registrar,
and if the Registrar fails to take action within the
prescribed time period, it shall get forwarded to the

i C— . 11]
Registrar general.”.

Amendment of
section 17

In sub-section (2) of section 17 of the principal Code, for
the words “shall be punishable with imprisonment for a
term which may extend to three months, or with fine not
exceeding twenty-five thousand rupees, or with both”, the
words, figures and signs “shall be punishable according to
the provisions contained in the Bharatiya Nyaya Sanhita,
2023 (Act No. 45 of 2023)” shall be substituted.

Amendmcnt of
section 19

In section 19 of the principal Code, in the heading, for the

word word “penalty” shall be

substituted.

“punishment”, the

Insertion of new
section 19 A

10,

shall be inserted, namely—

“J19A. Appeal against penalty imposed on Sub-

Registrar-
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1 (1) Where a penalty has been ilﬁ}ibsed on a Sub-Registrar

under section 19, he may prefer an appeal within
thirty days before the competent appellate authority
as notified by the State Government.

(2) An appeal under sub-section (1) shall be presented
along with certified copy of the order of penalty in
the prescribed form and manner, as determined by the
State Government.

(3) The appellate authority may, confirm, modify or annul
such order as it deems necessary.”.

Amendment of
section 24

1.

In sub-section (1) of section 24 of the principal Code,-

(i) in clause (d) for the sign “.” , the *; or” sign and word’
shall be substituted;

(ii) after clause (d), the following clause shall be inserted
as follows, namely:-

“(e) that at the time of the marriage one of the parties to

the marriage had misrepresented his/her identity.”.

Amendment of
section 25

B

In the principal Code, clause (i) of sub-section (3) of
section 25 shall be substituted as follows, namely-

“(i) the husband has, since the solemnization/
conftracting of the marriage, indulged in rape, anal sex,
bestiality or necrophiliac sexual intercourse; or.”.

Amendment of
section 26

In section 26 of the principal Code after words, figures
and signs “clauses (i) and (i) of sub-section (2)”, the
words, figures and signs “sub-section (2) and sub-section
(3)” shall be substituted.

Amendment of
section 32

14.

In the principal Code, sub-section (1) of section 32 shall
be substituted as follows, namely—
“(1) Any person who-

(i) having a husband or wife is living, marriage another
person after the commencement of the Code in
contravention of clause (i) of section 4, shall be
punishable under the Bharatiya Nyaya Sanhita,
2023 (Act No. 45 of 2023); _

('i%') contracts a marriage in contravention of clause (iif)
of section 4, such act shall be punishable under the
Prohibition of Child Marriage Act, 2006 (Act No.
6 of 2007);

(iii) procures a marriage in contravention of clause (iv)
of section 4 shall be punishable with simple
imprisonment for a term which may extend (o six |
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months and with fine not exceeding rupees fifty
thousand, and in default of fine, to undergo further
imprisonment for a term which may extend to one
month; '

(iv) dissolves a marriage in contravention of section 29
shall be punishable with imprisonment for a term
which may extend to three years and shall also be
liable to fine;

(v) compels, abets or induces a person to obst.rve any
condition as is referred to in sub-section (2) of
section 30 before remarriage shall be publishable
with imprisonment for a term which may extend to
three vears and shall also be liable to fine of rupees
one lakh, and in default of fine, to undergo further
imprisonment for a term which may extend to six
months;

(vi) obtains the consent of a person for marriage by
force, coercion or fraud shall be punishable with
imprisonment for a term which may extend to
seven years and shall also be liable to [ine;

(vil) procured the consent for marriage through
misrepresentation or concealment of facts then
such act shall be punmhable under ‘the Bharatiya
Nyaya Sanhita, 2023 (Act No. 45 0£2023).”.

Amendr_nent of
sectiom 43

15.

In section 43 of the principal Code, at the end of in sub-
section (1), for the words “the Court shall decree such
relief accordingly.”, the words and sign “the Court shall
grant relief in accordance with clauses (a), (b) and (c).”
shall be substituted.

Amendment of
section 384

16.

In the principal Code at the end of section 384, the
following words and sign shall be added, namely-

“In such cases, the registrar shall issue a certificate
regarding termination of the live-in relationship to both
the partners, in a format prescribed by the State
Government.”.

Amendment of
section 385

17.

In section 385 of the principal Code.-

(i) in sub-section (1), for the words and sign "such
partner(s)”, the words "those partners" shall be
substituted;

(il) sub-section (2) has been omitted;

(iii} in sub-section (3), for the words and sign "such
partner(s)", the words "those partners" shall be
substituted.
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Amendment of
section 387

i8.

In section 387 of the principal Code, after sub-section (3),
the following sub-sections shall be inserted, namely-

“(4) Whoever obtains the consent of any person by
force, coercion or fraud to establish a live-in relationship
shall be punishable with_imprisonment for a term which
may extend to seven years and shall also be liable to fine.
(5) Whoever stays in a live-in relationship in
contravention of sub-section (2) of section 380 shall be
punishable with imprisonment for a term which may
extend to seven years and shall alse be liable to fine:

Provided that, nothing in this sﬁb—sectiom shall

apply to a person who has terminated the live-in
relationship or whose partner has not been heard of for a
period of seven years or more.
(6) Any major person who lives in a live-in relationship
with minor in contravention of sub-section (3) of section
380 shall be punishable with simple imprisonment for a
term which may extend to six months and with fine which
may extend to fifty thousand rupees; and in default of
payment of such fine, with further imprisonment which
may extend to one month.”. “

'—fr“isertio:;of new
sections 390A
and 390B

In the principal code after section 390 the following
sections shall be inserted, namely:—
“390A. Power to cancel regisiration-

The power to cancel any registration relating to
marriage, divorce, live-in relationship or succession shall
lie with the Registrar General appointed under Section 12.
Before the cancelling such registration, the applicant shall
be given opportunity of being heard by the Registrar
General.
390B. Recovery of penalty-

Any penalty imposed under the provisions of this
Code shall be recovered like arrears of land revenue or in
such manner as may be specified by rules made under this
Code.”.

Amendment of
Schedule-2

20.

In the principal Code, in serial number 3 of Class-1 of
Schedule-2, for the word “Widow”, the word “Spouse”
shall be substituted. '
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| Savings

21.

Anything done or any action taken under the Uniform
Civil Code, Uttarakhand (Amendment) Ordinance, 2025
(Ordinance No. 03 of 2025) shall be deemed to have
been done or taken under the corresponding provisions

of this Ordinance.

LT. GEN. GURMIT SINGH,
PV.SM UYSM AVSM V.SM (Retd.)
: Governor, Uttarakhand.

By Order,

DHANANJAY CHATURVEDI,
Principal Secretary,

WloTwoyo (arrogo) 02 / et / 26—2026—100-+500 wferat (ﬂTmLé? yaure



